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TAMIL NADU ACT No. 8 OQF 1971.*

THE TAMIL NADU AGRICULTURAL UNIVERSITY
Act, 1971.

[Received the assent of the Governor on the 26th April 1971,

~ first published in the Tamil Nadu Government Gazette
Extraordinary on the 26th April 1971 (Vaisakha 6,
1893).] '

- Ar Act to provide for the est..blishiment of a Universit, for the

‘ dovelopment of agriculture and for the furtherance of the
advancement of lcariing a1d nrococution of research in
agriculture and allied sciences in the State of Tamil
Nadu,

Beitenacted by the Legisluiure of the State of Tamil Nadu

in the Twenty-second Yuar of the Republic of India as
follows :— '

CHAPTER 1L

PRELIMINARY.

1. (1) This Act may be called the Tamil Nadu Agricul~ Short title, €X-

 tural University Act, 1971. tent,application
’ . and commence-

mént. .

(2) It extends to the whole of the State Tamil Nadu.

(3) It applies tothe agricultural colleges and insti-
“tutions specified in the Schedule.f

(4) Itshall comeinto force onsuchdat: as the Govern=
ment may, by notification, appoint.

. 2. Inthis Act, unlessthe context otherwise requires,—  Definitions.

;_ (a) «affiliated college™ means any college affiliated
“tp the University and providing courses of study for ad-
mission to the examinations for degrees, diplomas or
. other academic distinctions of the University ;

.

. _* For Statement of Objects and Reagons, see Tamil Nadu
- Goyernment Gczette Bxtraotdinary, dated the 29th  March 1971,
- PargIv-Section 3, page 117, '
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(b) “agriculture ” means the basic and applied
sciences of the soiland water management, crop production
including production of all garden crops, control of plants,
pests and diseases, horticulture including floriculture,
animal husbandry including veterinary and dairy science,
fisberies, forestry including farm forestry, home science,
agricui.aral engineering and technology, marketing and
processing of agricultural and animal husbandry products,
co-operation, land use and management and the economic
and social upiift of the rural people ;

(c) “appointed cay” means such dateasthe Govern-
ment may, by notification, appoint under sub-section (4) of
section 1 ;

(d) “Board 7 means the Board of Management of
the University ;

(e) “college” means any college or institution
fmparting education or prosccuting research or providing
extension education, in agriculture ;

) “constituent college ” means the Agricultural
College and Research Institute, Coimbatore and the 95
Agricultural College, Madurai and includes such other
college as may be declared by the Board from time to
time ; o

(g) * corresponding University ”* means,—

(i) In relation _td the Agricultural Collegé and
Research Institute, Coimbatore, the University of Madras;

(i) in relation to the Agricultural College, Madurai,
the *Madurai University ;

h) “ Dean’’ means the Dean of each collegé and
includes the Dean of each Faculty ; ~

(i) *“ extension education ™ means the educational
activities concerned with the training of farmers and home
makers and other groups serving agriculture in improved
agricultural practices and the #arious phases of scientific
technology related to ' agriculture "and agricultural

* Any reference to the Madurai Unijversity shall he e ued
as a r.eference to he Madurui~Knmumj vacm“g’ﬁégnw;:gg ‘
of section .5 of the Madurai University Amendment and Spee
¢ial Provisiong) act, 1978 (Tamil Nady Xm 38 of 197%) v.;hi h
was deemed to have come into force on the 2Z2nd "Uly' /978? ’

’
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production and marketing and includes demonstration to
carry the new technology and innovation to farms and
farm homes through the Government Departments of

Agriculture, Animal Husbandry, Fisheries, Forests and

the like ;
(j) “Faculty ® means a Faculty of the University ;
(k) ** Government > means the State Government;

(I) “hostel ” means a unit of residence for students
of the University maintained or recognised by it either as
part of, or separate from, a college of the University :

(m) * prescribed ” means prescribed by the statutes
or regulations made under this Act ;

~ (m) * regulations ” and ‘‘statutes” mean respec.
tively the regulations and statutes made under this Ac. .
: ’

(0) ¢ Schedule” means the Schedule appended to
this Act ;
(p) “ State ” means the State of Tamil Nadu ;

(@) -* University ” means the Tamil Nadu Agri-
cultural University established under section 3.

CHAPTER 1l
THE UNIVERSITY.

807, - »

3. (1) For the development of agriculture and for REstablishment
furthering the advancement of learning and prosecution of University. |

of research in agriculture and allied sciences, on and
from the appointed day, there shall be established a
University by the name Tamil Nadu Agricultural University.

(2) The University shall be a body corporate, shall
have perpetual succession and a common scal and shall

sue and be sued by the said name.

(3) The principal seat of the University shall be located
within the town limits of “nimbatore or in any place,
within a radius of twenty-five kilometres around the town

limits of Coimbatore.

4. The objects of the University shali be—

(@) to impart education in different branches of
agriculture and allied. sciences as the University may

determing ; “

Obijects of Unj-
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(b) to further the advancement of learning and-
prosecution of research in agriculture and allied sciences ;.
and |
(c) to undertake the extension of such sciences to -
{ he rural people in co-operation with the concerned.
Government departments.

Powcrs and 5. The powers and functions of the University shall be—

functions of

Unjverstty. (a) to prcvide for instruction and training in agri-
culture and allied sciences ; ‘

(b) to previde for imstruction and training in agri-
culture and dissecmination of knowledge in agriculture
and allied sciences ;

(c) to provide for dissemination of the findings of
research and technical information through extension
education ;

(d) to institute degrees, diplomas and the other
academic distinctions in agriculture and allied sciences ;

(e) to hold examinations and confer degrees, diplomas
and other academic distinctions on persons who have—

(i) pursued a prescribed course of study; or

(ii) carried out research in the University under
the prescribed conditions ;

(f) to confer honorary degrees or other distinctions
in the prescribed manner and under the prescribed condi-
tionsg ;

(#) to provide for lectures and instructions for field
workers, 14, mers and other persons not enrolled as regular
students of the University and to grant certificates to them,
if necessary ;

(k) to co-operate with other Universities and
authorities in such marner and for such purposes as it
may determine ;

. (@) to establish and maintain colleges relating to
agriculture and allied sciences ; -
’ <

. () to affiliate colleges to the University under condi-
tions prescribed and to withdraw affiliation from colleges;

(k) to establish and maintain laboratories, libraries,
reararch stations and museums for teaching, research and.
¢xtension education ;- o
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(D) to institute teaching,research and extension educa-
nn posts and to appoint persons to such posts ;

(m) to create administrative and other posts and to
appoint persons to such posts ; |

_(n) to institute and award fellowships, scholarships
and. prizes in accordance with the statutes ; |

" (0) to establish and maintain or recognise hostels
or students of the University and residential accommoda-
tion for the staff of the University ;

¥+ (p) to fix, demand and receive such fees and other
harges as may be prescribed ;

_ (g) to supervise and control hostels and to regulate
scipline of the students of the University and to make
arrangements for promoting their health and welfare ;
and |

(r) to do all such acts and things, whether incidental
o the powers and functions aforesaid or not, as may be
necessary or desirable to further the objects of the
University.

of this Act and the statutes, be open to all persons.

| (2) Nothing contained in sub-section (1) shall require
the University,—

: (@) to admit to any course of study any person who
- does not possess the prescribed academic qualification or

standard ;

, (b) to retain on the rolls of the University any
student whose academic record is below the minimum
standard required for the award of a degree, diploma or
other academic distinction ;

(c) to admit any person or retain any student
whose conduct is prejudicial to the interests of the Univer-
sity or the rights and privileges of other students and staff’;
or | ‘
(d) to admit to any course of study students larges
in number than those prescribed.

809

6. (1) The University shall, subject to the provisions Admission to
University.
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Inspection and
inquiry.
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)}(3) Subject to the provisions of sub-section:(2),
the Government may, by order, direct that the University
shall reserve such percentage of seats for the students
belonging to the Scheduled Castes, Scheduled Tribes and
Backward Classes as may be specified in such direction
and where such direction has been giver, the University
shall make the reservation accordingiy.] .

7. (1) The Government shall have the right to cause an*
inspection to be made by such person or persons as they
may direct,— SR

(@) of the University, its buildings, laboratories, .
libraries, m uscums, workshops and equipments ; o
- (b) of any institution, college or hostel ‘maintained -
by the University ; - e :
(c) of the teaching and other work conducted by
the University or under its auspices; or - o
(d) of the conduct of any examination held by the
University. a R
(2) The Government shall also have the right to cause
an inquiry to be made by such person or persons as they
may direct in respect of any matter connected with the -/
administration or finance of the University. PRI R
(3) The Government shall, in every case, give notice =
to the University of their intention to cause an inspection .

<

~or inquiry to be made, and the University shall be entitled = -

to be represented at such inspection or inquiry.

- (4) The Government shall communicate to. the
University their views with reference to the result of such
inspection or inquiry and may, after ascertaining the
opinion of the University thereon, advise the University
upon the action to be taken and fix a time limit for taking +
such action. e

(5) Tre University onll, witkin the time limit so
fixed, report to the Government the action taken or pro- .-
posed to te taken on the advice tendered by the Govern-
ment. : oy

1 This sub-section was substituted for the follewing original
sub-section by section 2 of the Tamil Nadu Agrjcultural, Uni-
versity (Am:ndment) Act, 1971 (Tamil Nadu Act 23 of 1971), 2
}xgx;]ch was decmed to have c6me into force on the 1st Juné T

“Qubject to the provisicns of sub-secticn (), the -
ment may, by order, direct that the Univcrsit(y )’shail (l;'g:ecrrvnc
tuch percentage of seats not exceeding fortv-one per: ¢cent of
total number of seats in cclleges for the students belonging to
the Scheduled Castes, Scheduled Tribes and Backward Classes a; i
p.ay be specified therein.”?
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(6) If the University does not take action within the
time limit fixed or if the action taken by the University
is in the opinion of the Government not satisfactory, the
Government may, after considering any explanation
offered or representation made by the University, issue
such direction as they may deem fit and the University
shall comply with such direction.

(7) If the University does not comply with such
direction within such time as may be fixed in that behalf
by the Government, the Government shall have power
to appoint any person or body to comply with such direc-
tion and make such order as may be necessary for the
expenses thereof.

CHAPTER 111.
OFFICERS OF THE UNIVERSITY.

8. The University shall consist of the following officers, Officers of
namely :(— University.

(1) Chancellor ;

(2) Pro-Chancellor :

(3) Vice-Chancellor ;

(4) Registrar ;

(5) Comptroller ;

(6) Dean ;

(7) Director of Research ;

(8) Director of Extension Education ; and
(9) Such other persons as may be declared by the
;. statutes to be officers of the University.

9. (1) The Governor of Tamil Nadu shall be the Char« Chancellor.
cellor of the University.

(2) The Chancellor shall be the head of the University
and shall, when present, preside at any convocation of the
University and confer degrees, diplomas or other academic
distinctions upon persons entitled to receive them.

(3) No honorary degree or other distinc:ion shall
be conferred by the University upon any persor witkout
the approval of the Chancellor.
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(4) The Chancellor may of his own motion or on
application cail for and examine the record of any officer
or authority of the University in respect of any proceeding
to satisfy himself as to the regularity of such proceecing
or the correctness, legality or propriety of any decision
passed or order made therein ; and, if, in any case, it
appears to the Chancellor that any such decision or order
should be modified, annulled, reversed or remitted
for reconsideration, he may pass orders accordingly :

Provided that every application to the Chancellor for
the exercise of the powers under this section shall be pre-
ferred within three months from the datz= on which the
proceeding, decision or order to which the application
relates was communicated to the applicant : e

Provided further that no order prejudicial to any
person shall be passed unless such person has been given
en opportunity of making his representation.

(5) The Chancellor shall exercise such other powers
and perform such other duties as may be conferred or
imposed on him by this Act or the statutes.

Pro=Chancellor,  10. (1) The Minister-in-charge of the portfolio of
: Agriculture in the State shall be the Pro-Chancellor of
the University.

(2) When the Chancellor is unable to discharge his
duties owing to absence, illness or any other cause, the
Pro-Chancellor shall discharge the duties of the Chancellor
until the date on which the Chancellor resumes his duties.

Vice-Chancellor, 11. (1) Every appointment of the Vice-Chancellor shall
be made by the Chancellor from out of a panel of three
names recommended by the committee referred to in sub-
section (2) and such panel shall not contain the name of
any member of the said committee. B

(2) For the purpose of sub-section (1), the committes ©
- shall consist of three persons of whom one shall be nominat- .
ed by the Board of Management, one shall be nominated
by the Academic Council and one shall be nomineitédABj; o
the Chancellor . -~ ] v

member of any of the authorities of the University,

(3) The Vice-Chancellor shall hold office for a term
of five years from the date on which he enters upon’ his
office and shall be eligible for re-appointment for not more*’

- than one successive term : oo Tk iy

- Provided that the persdn sqiominated shall not bea

1
¥
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‘P"rovided that-~

(@) the Vice-Chancellor may, by writing under his
. hand addressed to the Chancellor and after siving two
- months’ notice resign his office ;

| (b) the Vice-Chancellor may be removed from his
“office by the Chancellor upon a resolution of the Board
'passed by a majority of the total members of that Board
and by a majority of not less than two-thirds of the
members of that Board present and voting.

(4) In the event of the occurrence of any vacancy in
the office of the Vice-Chancellor by reascn of his death,.
resignation or removal, or otherwise, the Registrar shall
- act as Vice-Chancellor until the date on whicn a new Vice-
Chancellor appointed in accordance with the provisions of
this Act to fill such vacancy enters upon his office.

(5) The Vice-Chancellor shall be a whole-time officer
of the University and shall be entitled to such emoluments,
allowances and privileges as may be prescribed by the
statutes.

12. (1) The Vice-Chancellor shall be the principal

in the absence of the Chancellor and Pro-Chancellor,
preside at the convocation of the University and coufer
degrees, diplomas or other academic distinctions upon per-
sons entitled to receive them.

(2) The Vice-Chancellor shall exercise control over the
affairs of the University and shall be respornsible for the due
maintenance of discipline in the University. '

(3) The Vice-Chancellor shall convene meetings of the
Board and the Academic Council.

(4) The Vice-Chancellor shall ensure the faithful

observance of the provisions of this Act, the statutes and
regulations.

(5) The Vice-Chancellor shall be resp.onsible for the
presentation of the annual financial estimates, annual
accounts and balance sheet of the University to the Board.

(6) In any emergency, which in the opinion of the Vice-
Chancellor requires immediate action to be taken, he shall,
by order, take such action as he deems necessary and shall
at the earliest opportunity report the action teken to such
officer or authority or body as would have in the ordingr¥
geurse dealt with thy watter -

Powers and

: . 8 . duties of Vicc=
executive and academic officer of the University and shall, cpancellor.

813
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Piovided that no such order shall be passed unless th®
serson likely to be affected has been given a reasonable
opportunity of being heard. : .

(7) Any person, k‘ya'ggiieved by any o‘rdcr""of ghé‘iVice-
Chancellor under sub-section (6), may prefer an appeal to
the Board within thirty days from the date on which such

order is communicated to him and the Vice-Chancellor

. shall give eflect to the order passed by ‘the Board in such

Registrar,

Compyroller.

e

appeal.

(8) The Vice-Chancellor shall be rg:spdn.sible for the
co-ordination and integration of teaching, research and
e xtension education. |

(9) The Vice-Chancellor shall exercise such other
powersand perform such other duties as may be prescribed
by statutes. :

13. (1) The Registrar shall be &« whole-time salaried
officer of the University and shall be appointed by the Vice-
Chancellor with the approval of the Board on such terms
and conditions as may ue proscribed.

(2) Thae Registrar shall exercise such powers and per
form such duties as may be prescribed. :

14. (1) The Comptroller shall bea whole-time salaried ™
officer of the University and shall be appointed by the -
Vice<Chancellor with the approval of the Board on such
terms and conditions as may be prescribed.

(2) The Comptroller shall advise the University in
regard to its financial policy.

(3) The Comptroller shall be responsible to the Vice-
Chancellor for all accounting matters of the University
ncluding the preparation and presentation of the annual
financial zstimates,annualaccounts and balance sheet.

{4) The Comptroller shall—

(@) ensure that no expenditure not authorised in the
annual financial estimategtas approved by the Board
is incurred by the University ; and '

(b) disallow any expenditure unwarranted by the

terms of any statute or for which provision is requirgd to be
wade bya statute but has not been so made, T

LI
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15. (1) Each college shall have a Dean who shall be & Dean.
whole -time salaried officer of the University and shall be
appeinted by the Vice-Chancellor with the approval of the
Board on such terms and conditions as may be prescribed.

(2) The Dcan shall be responsible to the Vice-Chan-
cellor for all matters concerning his college.

(3) The Dcain shall exercise such powers and perform
such duties as may be vrescribed.

16. (1) The Director of Research and the Director of Director
Extension Education shall be whole-time salaried officers
of the University anc. shall be appointed by the Vice-
Chancellor with the approval of the Board subject to such
terms and conditions as may be prescribed.

(2) The Director of Research shall be responsible fcs
the proper functioning of the research stations and shall
¢c-ordinate research work in co-operation with the Dean
and other officers and shall exercise such powers and per-
form such duties as may be prescribed.

(3) The Director of Extension Education shall be
responsible for the planning and execution of programmes
of extension work based on the results of research and work
in co-operation with the Dean and other officers and shall

- exercise such powers and perform such duties as may be

prescribed.

CHAPTER 1IV.

AUTHORITIES OF THE UNIVERSITY.

17. The authorities of the University shall be the Board AuthOﬁtites of
of Management, the Acaderaic Council, the Board of University.
Studies of each Faculty and such other bodies of the
Universityas may be declared by the statutes to be authori-
ties of the University.

18. (1) The Chancellor shall, as soon as may be , after Cotstitution of

the first Vice-Chancellor is appointzd undar section 43, k?;;gg;;mt’
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(2) The Board shall consist of the fo"llowing‘members,
namely :—

Class ]——Exjofﬁcia.
(z) Vice-Chancellor;

(b) Secretery to Government, Agriculture Departe
ment ;

(¢) Secretary to Government, Finance Department;
‘(d) Director of Agriculture ;

(e) Director of Animal Husbandry ;

(f) Director of Fisheries ;

() Chief Conscrvator of Forests ; and

()] Registrar.

Class 1I—Other Members.

(a) O ne agricultural scientist having special knowledge "
or practical experience in agricultural research, teaching
and extension education nominated by the Chancellor ;

(b) one crop f‘ar mer nominated by the Chancellor :

(c) one liveétock farmer nominated by the
Chancellor ; L '
' (@) one representative of the agro-industries nomij-
nated by the Chancellor ; ;

(¢) one woman social worker nominated by the
Chancellor ; | -

(f) one educatipnist nominated by the Chancelloy :

(g) one nominee of the Indian Council éf‘ Agti-
cultural Research ; and fibg

(%) one member clected by the members of the Legis- -
lative Assenibly of the State of Tamil Nadu from among
themselves, and one meMber elected bythe members
ofi the Legislative Council of that State from amorng them-
selves ¢ ' ’

Provided that no member so elected shall be disqu'aﬁliﬁed',i
for being a memboer of tne Legislative Assembly o of the
Legislatine Council, :
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s

'(3) The Vice-Chancellor shall be the ex-officio Chair-
".man of, and the Registrar shall be the ex-officio Secretary
~ to,the Board..

. .(4)The term of office of the membersof the Board, other
* thantheex-officio members, shallbe three years and such
' members shall be eligible for re-appointment for not more
- than one successive term.

1‘ (5) No officer or employce of the University, other
~ thanthe Vice-Chancellor and the Registrar,shallbeeligible
to be a member of the Board.

(6) The members of the Board shall not be entitled to
receive any remuneration from the University except such
daily and travelling allowances as may be prescribed.

(7) The Chancellor may, after giving a reasonable
opportunity of being heard,removeany member of theBoard
other than an ex-officio member from office, if such member
in the opinion of the Chancellor, is incapable of acting
asa member or has abused his positionasa member so asto
render his continuance as such mermber detrimental to the
interest of the University.

| 19. The powers and duties of the Board shall be— " Ppowersand

(a) to consider and review the financial requirements %%gﬁf’f
and-approve the-annual financial estimates of the Univer -
sity 3

(b) to provide forthe administration of any funds
placed at the disposal of the Univeristy for the p wposes
intended ; g

" (o) to arrange for the hivuswacat and withdrawal
of funds of the University ;

(d) to borrow money for capital improvements and
to make suitable arrangerments for its repayment ;

L ~;.y»»';(e) tolaicquire, hold and dispose of propértyb'n b:half
. of- the University ; B

- (f) to determine the form, proi'ide for the custody,
and regulate the use, of the common seal of the University ;

(g) to appoint such committees, either standing or
.., temporary, as it may consider necessary and specify the
- _terms of reference thereof subject to the provisions of this

W

prit vt
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meetings as may be prescribed :
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(%) to determine and regulate A1l questions ‘of ‘policy

relating to the University in accordence with' the’ pro-
visions of this Act and the statutes ; RN S

(i) to make financiel provisior. for the instrudtion,
teaching,; research, advancement and dissemination ‘of
knowledge in suchbranches oflearning and courses bfstudy
ss may be determined by the Academic Council ; “ i#1%

(j) to provide for the establishment and maintenanca
of colleges, hostels, laboratories, experimental farms and
other focilities necessary for carrying out the purposes of
this Act ; o -

(k) to provide for the institution and conferment‘of
degrees, diplomas and other academic distinctions ;.

() to provide for the institution, maintenance

and award of scholarships, fellowships, studentships,
medals, prizes and the like ; ;

~(m) to accapt tr'u'st', bequest, donation énd‘irans'fer'
of any movable or immovable property on behalf of the

. University ; ,

4 (n) to enter into- contract on behalf of University'
an e

Th

(0) to exercise such other powers and perform:suc
other duties not inconsistent with the provisions of this Act
or the statutes as may be necessary for carrying out the pur-
poses of this Act. ' REERRINE

20. (1) The Board shall meet at such times and places:
and shall, subject to the provisions of sub-sections(2) and
(3); observe such rules of procedure in regard- to trans-
action of business at its meetings including the quorum ay’

‘Provided that the Board shgll meet at least once in.
every. three months. IR S

ot et EEE
a i . .«,:f,t%;fz!g%

""" (2) The Vice-Chancellor or in his .absence, any

8 ‘ H

member chosen bythe members present, shall presidest .

a meeting of the Board,

i
.
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Qazisr ol e ¥
. (3) All questions at any meeting of the Board shall be

3 deC1ded_by a ngjority of the votss of the members present
L {and,voting and in the case of an equality of votcs, the Vice-
k- Chancellor or the member presiding, as the case may be,
shall have and eXercise a second or casting vote.

Gildes Lhn gl A ~ :

st - (4. (), ‘ifhe,Board may, for purposes of consultation,
invite any person having special knowledge or practical
experience on any subject under consideration to attend
B oafy meeting’ Such person may speak inj and otherwise
?  take partin,the proceedings of such mecting but shall not
I+ - be entitled to. vote. | o

AR (b ITh.e person so invited shall be entitled to such daily
and travelling allowances as are admissible to any member

| of theBoard., .

I 21. The Academic Council shall be the academic autho- Academic

;. rity of the University and shall, subject to the provisions Council.

. “6f this Act and the statutes, have the control and general

..~ regulation of teaching and examination in the University

. - and be responsible for the maintenance of the standards

i ‘thereof. = - | ,

¢ ,.22.(1) The Academic Council shall consist of the Constitution ot
© following members, mamely:i— = i

""" (a) Vice-Chancellor ; |
(b) Secretary toGovVernment, Agricvlture Department ;
. (c) Dean of each College ;
" (d) Dean of cach Faculty;
() Director of Research ;

L (f').'Di‘r'eétO_'r of Extension Education ;

/. x members from amongst the Heads of DeP"“" |
|

() Si ! Vi
"mehtsf"to ‘b€ vnomlnated by the lce-Chancellor on

rotational basis 5.

(h) Three persons having spccial knowledge or practi-
cal experience in ‘diffierent aspects of agriculture to be
'ﬂbminate'd‘jby the Vice-Chancellor; and

(i) Registrar, ‘
i 1(2), The Vice-Chancellor shall be the ex-officio Chair-
m;xg )‘sz,' and the Registrar shall be the ‘ex.-oﬁ'icw» Secretary
to, the Academic Council, g |

125-7—--52A
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(3) The term of office of the members specified in clauses;
(g)and () of mb-sectlon ) shall be three years. L

) ':,‘ :x.‘

Powers and 23. The powers and dutles of the Academw Councxl ¥

duties of Acade- ghall be— ‘ PO
mic Council, T , co e e

(@) to exercise general control on waphxnaand other:
educational programmes and mamtam and promote th&»
standards thereof ‘ o

(b) to mak» regulauonz. and amend 01' rcp@‘al thot
same; . :, X3 A

(¢) to make regulatlons rcgardmg-— drdidin o

(i) the admission of students to the, !Jm‘(ersum
- | and the number. of students to be admlttqd ":;‘, e
p (ii) the courses of study leadin dgto dcgrees, dxplomas
@ Lies . and other academic dlstmctxons an Nt AR

Py oelie . s,‘;i,

£ ‘ ' | (111) the conduct of examinations and mamtenancc
T and promotlon of standards of educatxon Moot

i

H

i S (d) to adv:se tﬁe Board on all academtc mattets
ph o including the control and management , of hbrarles ’

T 4 (e) to make recommendation to the Board for the
- institution of Professorship, Readership, Assistant Pro-

: fessorship and other teaching posts mcludmga :posts in
research and extension educatlon and in rcgard to the

duties thercof ;

(f) to formulate, modify o: revise schemes for the
constitution or reconstitution of departments of tepchmg,
research and extension education ;

(g) to make reccrumendation to the Board regl ding
post-graduatc teachlng, research and extension edu-

- _ cation ;
() to make recommendation to the Board regarding

the qualifications to be prescrlbed for teachmg and exten-
sion staff in the Umversxty ;

‘i

(i) to make recommendation to the Board for the
cogfermcnt of honorary degrees or other dlstl.\ctlons‘
an

"
‘s

| (i) to «xercise such cther powers and perform such
‘ other duties as may be prescribed by the statutes, :

s B

SR S
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. "24. (1) The University shall include Faculties of Agris
- culture, Basic Science, Agricultural Engineering, Animal
- Science, Home Science, Forestry, Fisheries and such
- other Faculties as may be prescribed by the statutes.

+ ©'  (2) Each Faculty shall have a Dean who shall be
;‘ ?ppomted in such manner as may be prescribed.

g may be prescribed and each department shall heve a
- Head who shall be responsible to the Dean for the rroper

organisation and working of that department.

' (4) There skall be a Board of Studies for cach
~ Faculty, the constitution and functions of which shall bs
* such as may be prescribed.

(3) Each Faculty shall comprise such depaﬂments

(5) The constitution and functions of the Faculties
: shallin all other respects he such as may be prescribed :

3} ~ Provided that not less than three-fourths of the total
: number of members of every Faculty shall be members of
_ the Academic Council. -

% to. constitute or reconstitute committees and to delegate
. to them such of their powers as they deem fit; such com-
" mittee shall, save as otherwise provided, consist of members
- of the authority concerned and of such other persons, if
-any, as the authority in each case, may think fit.

CHAPTER V,

Research and Extension Education
Organisations.

.26, (1) Subject to the provisions of this Act and tke
. statutes, the University shall establish an Agricultural
" Research Organisation for doing basic research on pro-
: blem's primarily relating to agriculture-and allied sciences
" for the purpose of aiding the development of agriculture
" and'shall for this purpose, establish as many agricultural
“research stations as may be necessary in co-operation with
- the department of Agriculture and the research stations
under the control of the Government,

821

Facuigie; .

éf teaching with such assignment of subjects of study as

15. All the authorities of the University shall have power Constitution of

committees and
delegation of
powers.

Agticultural
Researcb Orga-
nisations

r i
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. (2) The Agricultural Research Organisation:shall¢be
developed under the guidance of the Director, of Rcsea,rch.

Agriculiural Bre 27. (1) SubJect to the prov1s1ons of this. Act and the
tension Bduca- statutes, the University shall establish* an- Agricultural

tion Organis?-  Extension Educatipn Organisation which . shall. make ©
tion., available the information obtained on the basis of | research,

to students, extension workers and agriculturisis and shall

conduct demonstration and trammg programueg; for the

benefit of such persons in co-operation. thh tha concequ

Government departments. . : T TIN SR LA
i

(2) The Umversxty shall undertake such agtiéﬁltutal

extension educatxon activities as are necessary—-—

‘ e

(a) to inform and demonstrate tox the agncultunstsc _

the findings and developments . of agncultural research;
on improved practices essent1a1 to uphft the condxtlons

of rural lmng, 3 iy

() to mcrease agricultural productlon with speclal A

emphasis on fooa production . and utilisation;.  and

(¢) to multiply nucleus seeds of improved, varietiés’
evolved or introduced by the Agncultural Research _.

Organisation. o ..

drotio Rk

-

«~tion shall be developed under the guldance of the'Di recto
of Extension Educatxon

UCHAPTER VI.
FUNDS AND ACCQUNTS,

General Fund, 28, (1) The University: shall. have a-General Fund to
which shall be credited— - ..

(@) its income from fees, endowments, grants,

s h4 RS TRY

B i donatlons and gnfts, if any; . o0 o WMW,

. ) e g
A (b) any coptnbutloa or grant made by the Centra}
Government, any  State *Government, the, Umversxtyg

Grant§ /Commission or like authority, any. Tocal’ ?amhomyg

or Any’ corpg)rdtlon owned or contro]led by the, Governmen;,:;
. aqd T T ; SRR R RS “1 5t

Ve Ly v
% !’-;

(¢) other rcccxpts. | GO il e

(3) The Agricultural Extension’ Educatlon Organisa.’
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(2) The moneys in:the General Fund shall be invested

- in the securities specified in clauses (@) to (d) of secticn
20 of the Indian Trusts Act, 1882 (Central Act II of 1882).

t2- (3y The University shall furnish- such statements,
accounts, reports and other particulars relating to any
grant made by the Government and its utilisation, as the
‘Government may require.

29. The University may have such other funds as may Other funds.

‘be.prescribed by the statutes.

31. The/ Government shali, every year make -nn- Grants.
lapsable lump sum grants to the University as follows :—

(@) a grant not less than the net expenditure incurred
in the year in respect of the activities of the institutions of

agriculture and allied sciences and such other Government

departments relating to agriculture and allied sciences as
are transferred to the University ;

(b) a grant not less than the estimated expenditure on
pay and allowances of the staff, contingencies, supplies
aad. services of the University ;

(¢) a grant to meet such additional items of expendi-
ture, recurring and non-recurring, as the Government
may deem necessary for the proper functioning of the

University.

32. (1) The Board shall appoint a Finance Committeé finance

funds,

" 30. The funds and all moheysr of the University shall Management of
:be managed in such manner as may be prescribed.

consisting of the following members, namely :—.  Committee.

(@) Vice-Chancellor ;

(b) Secretary to Goernrant, Agriculture Depart-
‘ment ;

S (¢) Secretary to Government, Finance Department

o j(d) ‘One member chosen by the Board from amongst
its non-official members ; and

(e) Comptroller.

(2) The Comptroller shall be the ex-officio Sécretary
the Finance Committee.
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A nnual
accounts.
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(3) The Finance Committee shall— " =/ i)
(4) sxamine the annual accounts and the annual .

financial esiimates of the University and advise the Board |

thereon; .- v S LIl

; ¥
PN ; Loty
T . s . FREETE S SN S

(b) review the financial position ‘of the University

. from time to time ; - oy

(¢) mzke recommendation to the Board on every
proposal involving expenditure for which no provision
has been made in therannual financial estimates or which

" involves expenditure in excess of the amount provided
~ for in the annual financial estimates; and

v

(d) make recomuiddativn to the Board on  all
matters relating to the finances of the University.

' --33. (1) The annual accounts prepared by‘ the .Compt«»

roller shall be submitted to such examination and audit
as the Government may direct and a copy of the annual
accounts and audit report shall be submitted to the
Government.

() The Universiy shall settle objections raised in
the audit and carry out such instructions as may be issued
by the Governinent on the audit report. '

(3) The Government shall cause the annual accounts
and the audit report to be laid before both Houses of
Legislature together with their comments. -

(4) The Comptroller shall, before such date as may
be prescribed by the statutes, prepare the annual financial
estimates for the ensuing year. T

N A
i
o

Lot

(5) The annual! accounts and the annual financial

- estimates preparcd by the Cofnntroller shall be placed
. before the Board together with the remarks of the Finance

Committee for apnroval at its annual meeting and the

Board may pass resolution with reference thereto * and.
communicate the same to the Comptroller who shall

take action in accordance therewith. |
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‘CHAPTER VII.

‘CONDITIONS OF SERVICE.

; ©.34...(1) The University shall institute for the benefit Pension,

of its officers, teachers and other employees such pension, Sratuity, €t
“gratuity, insurance and provident fund as it may deem

fit, in such manner and subject to such conditions as may

be prescribed.

¢iv (2) Where the University has so instituted a provi.
dent fund under sub-section (1), the Government may
declare that the provisions of the Provident Funds Act,
"1925 (Central Act XIX of 1925), shall apply to such
fund’ as if the University were a local authority and the
‘fund a Government provident fund. |

" (3)'The University may, in consultation with the
Finance Committee, invest the provident fund amount
in such manner as it may determine,

Explanation.—For the purposes of this section and
sections 35,°38 and 47, the word ¢ officer ” shall not
include the Chancellor, the Pro~Chancellor and the Vice-
Chancellor of the University.

35. Subject to the provisions of this Act, the appoint- conditions of
-ment, procedure for selection, pay and allowances and service.
other conditions of service of officers, teachers and other
employees of the University shall be as prescribed.

CHAPTER VIIL
STATUTES AND REGULATIONS.

'36. Subject to the provisions of this A~t, the statutes Statutes.
‘may provide tor all or any of the following matters,
namely :—

(a) the conditions under which the research in the
University may be carried on;

o (b) the manner in which and the conditions under
which the honorary degrees and other distinctions may
be conferred ;

“(c) the fixation, payment dnd receipt of fees and othef
charges ; '
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(d) the prescription of academic qualification and
standard for admlsslon to the Umvers1ty R

(e) the terms and condmons subject to which the

: Regnstrar may be appomted and his powers ‘and. duties ;

. (f) the terms and conditions subject to whlch the
Comptroller may be appointed ;. : BIPETN

(g) the terms and conditions subject to Wthh the
Dean of each college may be appomted and hISs powers
and duties ; o S ce e

~ (h) the terms and condxtxons subject tof WhICh ‘the
Director of Research; and the . Director.. of Extension
Education may be appainted and their, powers and duties-}

.. () the daily and t;avellmg allowances to.be: pald
‘t9 the members of the Board; ... | v

(j) the 1s<1gnment ‘of subjects of study for each
Facu ity 3 y .

(k) the constxtutxon‘ atrd functlons of the Board of
Stud1es= of each  Faculty’; S o

¢ ;* SRS EE N

syt
oAb

(l) the consututlon and functxons of Facultxes,
e _ (m) the manner m whnch the Dean of each Facul
may be appointed ; e

(n) the estabhshment and management of the funds
and moneys of the Umversxty ;

(0) the manner of publication of the accounts audlted

(p) the period for which and the inanner in which

the instruction, teaching, training and holding: examina-

~‘tions shall be conducted for the students of the colleges
apecified in section 40'; and

(9) any other matter which is required to b |
be prescribed by the statutes. 1 ST e or may

t‘li

RN

Statutes how 37+ (1) The Bcard may fromstime to nme make statutes
made. and amend or repeal the statutes in the manner heremafter
prov1ded in- this section:

(2) The Academic Council may propose to th %
the draft of any statute to be passed bI;' the Boaerg O:;g
such draft shall be considered by the Board at its next
meeting :
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Provided that the Academic Councilshall not propose
any amendmsznt 1o any siztulc SHEOURE R S 2lad, FewWirs
or constitution of any authority of the University unul

“such authority has been given an opportunity of expressing
its opinion upon the proposaland any opinion 5o ¢Xpressed

_shall he gonsidered by the Board...

..~ (3) Ths Board may consider the draft proposed by the

Academic Council under sub-section (2) and may either
pass the draft statute or reject or return with or without
amendments to the Academic Council for rcconside-
ration. - - : o -
. 7 .(4) (@) Any member of the Board may propose to the
Board tae draft of a statute and the Board may either
accept of rejcct the draft, if it relates to a maiter not falling
withia the purview of the Acadcmic Council.

.- (b) In case such draft relates to matier within the
purview of the Academic Council, the Board shall refer
it for consideration to the Academic Council, which may,
after following the procedure laid down ir tle proviso
to sub-section (2), eithér report to the Board thbat it does
not approve the draii or satzi* the draft to “he Board
in. such form. as the Academic . Council may approve
and the Board may either pass with or without amend-
ments or reject: the draft. L | ‘

82 :

:38. (1) Subject to the provisions of this Act and the regulations,

statutss,  the authorities of the - University may make

regulation$ to provide for all or any of the following

matters, namely:— ,

-« ; () the manner in which and. the conditions subject
to, which the pension, gratuity, insurance and provident
fand may_ be instituted for the benefit of the officers,
teachers -and other employees, Qf{ the University;,

(b) the appointment, procedurc for s.élec‘tion, pay
and allowancesiand other conditions of scrvice of officers,
teachers and other employces of the University;
(@) the giving of notice 0 the members of any
authority of the University, the 'dates of the mcetings

and the, business to be transacted at the meetings and for

keeping a record of the proceedings of the mectings;
(d) the procedure to be observed avtl “he meatings
and the number of members required to form he quorum;
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Transfer to
certain colleges
and institutions
_to University.

-
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. (¢) any other matic wiicit is required to be or may
be. prescribed by regulations. | B

(2) The Academic Councilmay, subject to the provisions
of the statutes, make regulations providing for the courses
of study, system of examinations and award of degrees,
diplomas and otler academic distinctions of the University,
after receiving the drafts of the same from the Board of
Studies concerned. o o

(3) The Board may issue such direction as it may
think fit to the concerned authority to amend any regulation.

" CHAPTER IX.

TRANSFBRS OF COLLEGES, EMPLOYEES AND
“Funps,

39. (1) Notwithstanding anything contained in any
other Act relating to the establishment of a University in
the State or the statutes, ordinances, regulations and ordees
made thereunder, on and ‘from the appointed day, the
Agriculturai College and Research Institute, Coimbatore
and the Agricultural College, Madurai,shall be disaffiliated
from the corresponding University to which they were
affiliated on the date immediately preceding such day,
transferred to, and maintained by, the University as its
constituent colleges. | , .

(2) On and from the appointed day, the control and
management of the colleges specified in sub-section (1)
and all propezties, assets and liabilities of the Government
in relation thereto shall stand transferred to, and vest in,
the University. :

(3 The Government may, at anytime after the
appointed day, transfer to the University the control ‘and
management of any of their colleges on such terms and
conditions as they deera proper. ' SERY

’ : . L ; } ' EEESRE :
(4) Notwithstanding anything contained in any othér

Act rzlating to the establishment of a University in the -

State or the statit:s, ordinances, regulations and orders

made thereunder, on and from the date to be notified by
the Government, the collegés or institutions referred to™ =
in sub-section (3) shall ve disaffiliated from the University ~
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;' to which they were affiliated on the date immediately
preceding the notified date and shall be deemed to be

. colleges or institutions affiliated to the University and the
‘provisions of this Act shall, as far as may be, apply
‘accordingly. | -

40. Notwithstanding anything contained in this Act, Special provi-
the statutes or regulations, every student of a college sionsfor
i specified in sub-section (1) of section 39 who immediately Students.

- before the appointed day was studying in any college in ths
corresponding University or was eligible fo1 any examination
in the corresponding University shall be permitted to
.complete his course of study or be admitied to the examina-
tion in the Tamil Nadv Agricultural University and the
Tamil Nadu Agricultural University shall make arrange-
‘ments— ' '
! (a) for the instruction, teaching, training and
holding examination for such studeni for such period
and in such manner as may be determine¢ by the Chancellor,
in accordance with the course of study in. the corresponding
“Uhniversity ; and

b (b) for the conferment of the cocresponding degree,
diploma or other academic distinction of the University
upon the qualifizd student onthe result of such cxami-
nation,

41. On and from the appointed day, no new college New college to
imparting education in agriculture and allied s. ~nces be constituém
shall be established except asa constituent or affiliated ggl‘gﬂmated
college of the University, L

42. (1) (a) As soon as may be, after the appointed day, Transfer of
the Government may after consulting the Vice-Chancellor service of
direct by general or special order that such of the °§“““"' emplev
employees of the Government as are specified in such yous.
order shall stand allotted to serve in connection with the
affairs of the Univesity with effzct from such datc as may

be specified in such order :

( !

 Provided that no such order shall be issued. in respect
of any such employee without his consent for such allot-
ment. : .
, (b)) On and from the date specified in the order
under clause (a), the persons specified in such order shall
become employees of the University and shall ceas: to be
employzes of the Government, o
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1. {2) Bvery person teferred to in sub-section (1) shall
shold office under the:Upiversity by the;same.tenvre,.atithe

ysam¢ remuneraticn and upon the same terms, snd,: condi-

tions and wi‘h ths same rights and privileges as:to pension

: or gratuity, if any, and other matters as he would have

IEYE T RERRE T h&"]d the same on thedate"Bpﬁﬁiﬁed’m”thé“ﬁfdef' -'under
rota torg weiduse (q) of sub-section.(1), av:ifithis; Act had not: been
R B DY '-{PasSéd.-- L v SRS IR S ,,;1;;;»'-,{-;;

cAU e iengia e Busid ot
o Transfer of '*-i43./The sums at the'creditof the provident fund accounts
% accumulation ~Of the employees reforredito in sub-section (1) of section
4" inproviden: -42.as:on the date spgeified:in the order-under: clause:(a)
fund. -of the said .sub-section!} 1) shaltl:-be: transferred «toathe
“University by the Government and:the liability in respeét
of the said provident fund accounts shall be the liability

ofthe Univesity.. . .- ... = . 2

R - Gew . * &, ; - ' N
PR T IS £F IR E N R3S I

v 1 Q
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Ca - : G e . ) ISR 17“‘5
Payment of 44. (1) The corresponding . University shall, out of its
~ certain funds as on the appointed'day, pay.to  the  University
mg::gs l:»;(r1 . such amount as the Government may, in consuliation
Co ponding th ; : . < adendist
University. thh the c,o‘rrespondlgg; yn}yerslty, Spf.cgfy.
| " (2) The amount payable under sub-section (1) ' shall
be in addition to the amounts transferrec under section43.

P Y i = , c
LT b R : ST S S g 1k
S D0 FRSU ] SN A : | ;‘--,,“P; . ) ‘ T
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TRANSITORY PROVISIONS.

Appeintment’ T 45, Notwithstanding anything contained in -sub-section

of ﬁrstwi#?"’“j; (1) of isection 11, within’’six:months from:the .. appointed:

Chralistior ‘.. day , the first Vice-Chancellor shall be appointed by‘the

" Chancellor on a salary to be fixed by him fcr a period not

exceeding five. years and ‘on-such other conditions as he

thinks*fitc, ¢« oW 0

épgg?tment 46, Notwithstanding anything contained in sub-section

Registrar. (1) of section 13, within.threc months from th: appointed

day, the first Registrar shall be appointed by the Govirn=

m:nt ona salary to b: fixed by them for a period not “ex-

(%.C'.Qi}.lg; three years and ‘on sgfch other conditions as

thyy thiitk fie. ' 2L Lo

Appointment 47, Notwithstanding anything contdind in this 'Act;

University the first Vice-Chancellor shall have pow:r to appoint

staff. such officzrs and employess of th: University ag may
be necessary subject to the sanction of the Goverament,

‘‘‘‘‘‘
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7 48, (1) It shall bz the duty of the first Vice-Chancellor Powers of first
t6' make arrangements for conmstituting the authorities Y16

#fiths Univarsity specified in section 17 within six months <h2ncellor.
sfter'the appcinted day or suchlonger period not  excezding

@8 voar 2¢ the Governpent may,by notificaticn, 2'low.

T e FUIE PO R Lt O G e d
. . 2 . . . ; . oot e - o ¢ e -
af zn s Smamiiey LIDTEAL EOSFr LT

pikke such rules as may So Cevert o Ur the funcion ag
Qf the University, |

«. (3) Tho authoritics constituted under sub-scction (1)

- shall:oommence to eXercise their functionson such date ‘or
dates as tho! Government may, by notification, specify. .t

#» +(4) Tt shall be the duty of the first Vice-Chancellor to
make such statutes and regulations as may be necessary-

- with the approval of the Chancsllor and submit themto the
spective ‘authoritizs compctent to deal with them for

their disposal. Such statutes and regulations when framed
. s'h;a‘l,l_ be published in the Tamil Nadu Government Gazette.

Fo .
LI '

CHAPTER XI.

| 3 MISCELLANEOUS,

i -49. (1) The annual report of the University shal” be Annualr
.".prepared -under the direction of the Vice-Chancellor and eport
. submitted to the Board at least one month before the

. anhual meéting at whick it is to be considered.

" ;;}g?:r( iy S ‘ i : | ' ’
£ -#(2) The Board shall, after considering the annuat
" repert, forward a copy thereof to the Government.,

. ‘**“"‘(3)"011‘ receipt of a copy of the annual report, the-
 @overnment shall cause a copy of such.report together
" with’ their ‘comments thereon to be laid before the State
Legislature.

£ P
SR AR

R T S i s

"~ .80. In 211 suits and other legal proccedings by or against Suits and legal
“the University, the pleadings shall b: signcd aed verified by P oceedings.
‘the Registrar and all processes in such suits and procee-

" dings shall be issued to, and ‘served on, the Registrar.
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Filling, .. . . 51.Allcasual vacancies among the members (other than

oficastial ' gx.officio members) of any authority or other body of the

vacangy.. ... University shall be filled as soon as conveniently may.be and
the person nominated in a casual vacancy shall be a mem-
ber of such authority or body for the remainder of the
term for which the member in whose place he is nominated
would have held office: . S

‘Provided that no ¢asusl vacancy shall be filled, if such
vacancy occurs within six months- before the date of the .
exp.. of the term of the member of any authority or other
body of the University, , oo
Validation of 52, No act or proceeding of any authority or other body
proceedings.  ©f the University shall be invalidated merely by reason of
the existence of a vecancy or of any defect or iiregularity
in the appointment of.a mzmber. of any authority or of--
oth:r body of the University or ofany defect or irregula-
rity in any such act or proceeding not affecting the merits
of the case or on th: ground that the Board did not mest
once in every three: months. S R

Power to 53.:(1) The Government may, by notification, alter,
g?ﬁggule. - amend or add to the Schedule or omit any college or insti:

tution specified in the Schedule and upcn the issue of such
notification, the Schedule shall be deemed to be amended
accordingly. ' '

(2) Every notification issued under sub-scction(1) shall:

as soon as possible after:it is'issued, be placed on the table’
of both Houses of the Legislature, and if, before the-

expiry of the session in, which i is so, placed, or the next
session, bot1 Houses agree in making any modification in
o . any such nctification or,both Housesagree that- the noti-
© e mrieiication should not be issued, the,notification shall there-;
- after have effect only in such modified-form’ or bs of.na,
effect, a; the case may be, so however, that any;such modi.
~ fication or annulment shall be without prejudice to ‘the
yalidity of anything previously done under, that notifica-
g . . A I T R RTINS S
TamilNads  54..(1) On and fromi the appointed ' day, the provision
G AsvIel  of the Madras University Act, 1923 (Tanil, Nagur o
" Tamil Nadu = VI 0f1923) and the Madurai University Act, 1965 *(Tamit ,

‘Ac, 330f  Nadu Act 33 of 1965), (Bereinafter in this section referred
¥ Any reference to the Nladurai University Aétl ’éﬁéiii:cg

1965 not to -
apply.
o construed- as a reference to the Maduraj- j i i
Act by virtue of section 5 of thc,Madura{,l;ﬁs?wm:jzzj( oiversity

St 220" and Special Provisions) Aty 197 x Amendment

g ek BRC SPECIAl Provisions) Act,, 1978 (Tamil Nadu Act 38 of- 1978
4 Oﬂ'e On B th@ P UET ¥
1978. . ' SR P EEIE AR Hizzj?;?;‘hgyu

y PP ) . o St RECS % e
Fr Y A . ‘ L S LA Y 1 Ay 2 .
nJ‘v( i N . vatle o ;~f3;€:«: “-‘"‘;"4
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to as the said Acts) shall ccase to apply in respect of the
agricultural colleges and the institutions to which this
Act applies,

~ (2) Such cesszr shall not affect—

g (@) the previous operation of th: said Acts ; or

(b) any penalty, forfeiture or punishment, incurred in
respect of any offence committed against the said Acts;
or

- (¢) any invsstigation, legal proceeding or remedyin
respect of such penalty, forfeiture or punishment, and any
such investigation, legal proceeding or remedy may be
instituted, continued or enforced and any such penalty,
forfsiture or punishment may be imposed as if this Act

" ‘had not been passad,

(3) Notwithstanding anything contained in sub-section

‘1), all statutes, ordinances and regulations made under the

said Acts and in force on the appointed day, shall, in so

far as they are not inconsistent with the provisions of this

Act, continue to bz in force until they are repealed by
statutes and regulations to be made under this Act.

55, The Tamil Nadu Agricultural University Ordinance, Repeal.
1971 (Tamil Nadu Ordinance 2 of 1971), is herebyrepealed.

THE SCHEDULE,
[See sections 1 (3) and 53 (1).)

(1) Agricultura! College and Research Institute,

“Coimbatore. .
(2) Agricultural College, Madurai. "~ - " -
.. (3) All Rescarch and Education Units situate within
.-the Agricultural College and Research Institute, Coime
./.. . (#) All Research and Education Units situate within
" the: :Agricultiiral College, Madurai.
/. -(5) Hybrid Production Scheme, Sathyamangalam,
.. .(6) Agricultural Research Station, Bhavanisagar.
(7) Agricultural Research Station, Aliyar Nagat.
~ (8) Groundnut Research Station, Pollachi.
(9) Apple Research Siation, Kodaikanal.
- {10) Fruit Researck Station, Periakulam.

C-1-125-7—53
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The following Act of the Tamil Nadu Legidlative Assembly received the

assent of the f¥nvernor on the 9th February 1991 and is hereby published for

general Infornation ;—
ACT No. 12 OF: 1991. ,
An Act further to amend the Tamil Nadu Agriculiural University Act, 1971.

BE it enacted hy the Legislative Asseimbly of the State of Tamil Nadu in the
Forty-first Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Agricultural University
(Amendment) Act, 1991, -

(2) It shall be deemed to have come into force on the 26th day of
October 1990. ‘

9. In section 1 of the ‘Pamil Nadu Agricultoral University Aet, 1971
(hereinafter referred to ag the principal Aect), for sub-section (1), the following
sub-seetion shall be substituted, namely:—

“ (1) This Aet inay be ecalled the Tamil Nadu G D. Naidu Agricul-
tural University Act, 1971.7.. : .

3. In section 2 of the prineipal Act, for clause (g), the following clause
shall be substituted, namely: — '

“ (qj “ University ” means the Tamil Nadu G.D. Naidu Agricultural
University established under section 3. ”.

4. Tn section 3 of the principal Act, in sub-scction (1), for the expression
“by the name Tamil Nadu Agricultural University ”, the expression “ by the
name Tamil Nadu G.D. Naidu Agricultural University ” shall be substituted.

5. In section 40 of the principal Aect, for the expression “ Tamil Nadu
Agricultural University ”, oceurring in two places, the expression * Tamil
-Nadu G. D. Nuidu Agricaltural University ” shall be substituted.

6. Refercnces to “ Tamil Nadu Agricultural University” and  “ Tamil
Nadu Agricultural University Aet” in any Act or in any mile, notification,
proceeding, order, regulation, by-law or other instrument made or issued under
such Aect or “statutes” and “ regulations ” madg or continued in force under
the principal Act shall be construed as references to “ Tamil Nadu G. D. Naidu
Agricultural University ” and “ Tamil Nadu G. D. Naidu Agricultural Univer-
sity Act ”, respectively. '

7. Where immediately before the 26th October 1990, any legal proceedings
are pending te which the “ Tamil Nadu Agricultural University ” is & party,
“fTamil Nadu & D. Naidu .Agricultural University ” shall be deemed to be
substituted for the “Tamil Nadu Agricultural University” in  those
procecdings. :

8. (1) The Tauil Nadu Agricaltural University (Amendment) Crdi-
nance, 1990 is hereby repealed. : '

(2) Notwitha!uhding such repeal, anyt'hing donie or any acticn taken
under the principal .Act, as amended by the said Ordinance) shall'be deemed to
have been done or taken under the principat Act, as amended by this Act.

EAREY VR (.By order of the Governor.)

P. JEYASINGH PETER,

Short title and
commencement,

Amendment of
section 1.

Amendment of
section 2.

’

Amendment of
section 8,

Amendment of
section 4Q,

Construction of
references to
“Tamil Nadu
Agricultural
University ” and
“Tamil Nadu
Agricultural
University Act”.

Legal proceed-
ings.

Tamil Nada
Ordinance 7 of
1998,

- Secretary to Guuvermnent, Law Department.
Date : SR : ,

R BN -

3 -

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING. MADRAS, . <
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

(A hGroup) V-2 Ex. (82)—2
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~

The following Act of the Tamil Nadu Legislative Assembly reccived the
assent of the Governor on the Ist May 1992 and is hereby published for
general information :— -

ACT No. 16 OF 1992.

An Act further to amend the Tamil Nadw G.D. Naidw Agricultural Unfiver.s"ity
Act, 1971, |

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Foriy-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu G.D. Naidu Agricultural
University (Amendment) Act, 1992.

(2) It shall come into force ad onee.

2. In section 1 of the Tamil Nadu G.D. Naidu Agricnltural University
Act, 1971 (hereinafter referred to as the principal Act), for sub-section (1),
the following sub-section shall be substituted, namely :—

“ (1) This Act may be called the Tamil Nadu Agricultural University
Act, 1971.7.

3. In section 2 of the principal Act, for clause (qg), the following clanse
shall he substituted, namely :— °

“(g) “University ” means the Tamil Nadu Agricultural University .

established under seetion 3.7,

b (A Giroun) 1V-2 Bx. (260)—1 [ 65 1

Short title and
commen

" Amendment of

section 1.

Amendment of |
section 2. 1 .
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Amendment of
section 40.

Construction of
references to
“Tamil Nadu
G.D. Naidu

. Agricultural

. University
and * Tamil
Nadu G.D.

_ Naidu Agri-
cnltural Uni-
versity Act”,

4. In section 3 of the principa.l Aect, in sub-section (1), for the expression
“by the name Tamil Nadu G.D. Naidu Agricultural University:”, the expres-
sion “ by the name Tamil Nadu Agricultural University ” shall be substituted.

5. In section 40 of the principal Aect, for the expression ‘* Tamil Nadu
G.D; ,;\Imdu Agricultural University ”, oceurring in two places, the expression
“ Tg{;ml Nadu Agricultural University ” shall be substituted.

i6. References to “ Tamil Nadu G@.D. Naidu Agricultural Univessity ” and

- “Tamil Nadu G.D. Naidu Agricultural University Act” in any Act or in any

rule, notification, proceeding, order, regulation, by-law or other instrumens
made or issued under such Act or “ statutes ” and “regulations” made or conti-
nuzd in force under the principal Act shall be construed as references to
“ Tamil Nadu Agricultural University ” apd “ Tamil Nadu Agricultural Uni-
versity Act ”, respectively.

i7 ‘Where immediately before the date of publication of the Tamil Nadu

Legal
proceedings. G.D, Naidu Agricultural University (Amendment) Act, 1992 in the Tamil
' Neodu Government Gazette, any legal proceedings are pending to which the
“Tamil Nadu G.D. Na'du Agricultural University ” ig a party, “ Tamil Nadu
Agrlcultural University ” shall be deemed to be substituted for the “ Tamil
Nadu G.D. Naidu Agricultural University ”'in those proceedings,
(By order of the Governor )
MD ISMAIL
Secretary to Gover rnment, Law Department.
. TE |
b o - :
Hom: |
in - ' ‘ A '
‘ ¢ | SEEP Vo
’ ) \ i T I A IR B Y
. R N I ‘
o emaaemt b ' L
% mmvwmsmaonvmnmonopsr T iy
O o A 1omym>pnm'rmo. MADRAS,
Rt j ? ON BEHALF OF THE GOVERNMENT OF TAMIL NADU o
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the (overnor on the 14th October 1992 and is hereby published for
general -information :—

~ ACT No. 52 OF. 1992..

An Act further to amend the Tomil. Nadu Agricultural University Act, 1971.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu'in the
Forty-third Year of the Republic of India as follows $—

1. This Act may be called the Tamil Nadu Agmcultural Lmversmy Short titls.
("Third Amenament) Act, 1992,

‘1famil Nad . ' . . N
i - 2, In section 11 of the Tamil Nadu Agricultural University Act, 1971, A‘:‘defﬁ ot
1971, to s.ubjsection (1), the following proviso shall be added, namely :——

. “Provided that if the Chancellor does not approve any of the. persons
in the panel so recommended by the committee, he may take steps to
constitute another committee, in accordance with sub-section (2), to give a fresh
pancl of three different names and shall appoint one of the persons named in
the fresh panel as the Vlce-thmcellor ”, i

(By order of the Governor)

: v MD. ISMAIL,
N Secretary to Government Law Department.
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Nadu Agricultural University Act, 1971.

sembly of the State of Tamil Nadu in the

y the Legisla
"of. India as follows :—

.third Ye r of the Republ

P | Thls A may be - called f.he Tamil Nadu Agricultural University
(Second ‘Amendment) " Act, 1992 :

: >

Tamil Nadu Act 2 In section 1 of the Tamll Nadu Agncultural University Act, 1971
8 of 1971. (nereinafter referred to as the principal Act), in sub-section (3), for the words

“ five years ”, the words “ three years ” shall be substituted.

- - T
3. Notwithstanding anything contained in the principal Act, as amended
by this Act, or in any other law for the time being in force, or in any judg-
ment, decree or order of any court or other authority, the Vice-Chaneellor of
the Tamil Nadu Agricultural University hoxdmé office as such immediately
bafore the date of the publication of this Act in the Tamil Nadu Government
Gazette shall, on and from the date of such publication, cease to hold office ns
such Vice-Chancellor.

(By order of the Governor)

M. MUNIRAMAN,
Secretary to Government, Law v epartment-

—t—— . R D —— oo 5 e ey .
~

Short title.

Amendment of
section 11.

Vice- Chancellor
to cease to
hold office.

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

(A Group) 1V-2 Ex. (138) !
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> The tollowing Act of the Tamil Nadu Legislative Assembly reccived th:
. assent of the Governor ¢n ‘the 16th January 1994 and is hereby published for general
information : —

" ACT No, 4 OF 1994,
An Act further to amend the Tamil Nadu Agricultural University Act, 1971.
E it enacted by the Legislative Assembly of the State of Tamil Nadu in the

‘Forty-fourth Year of the \Republic of India as follows :— .

.- 1. Thig Act may be called the Tamil Nadu Agricultural University short title.
Amendment) Act, 1993. '

2. In section 18 of the Tamil Nadu Agricultural University Act, 1971 Amendment ofA
‘(hereinafter referred to as the principal Act), to sub-section (4), the  section 18.
following proviso shall be added, namely :~—

“ Provided that a member of the Board, who is elected or nominated
in his capacity as, a member of a perticular electorate or body, or the holder
of a particular appointment, shall cease to be a member of the Board from
the date on which he cecases to be, a member of that electorate or body, or
the holder of that appointment, as the case may be.”.

3. In section 22 of the principal Act, to sub-section (3), the following  Amendment of
proviso shall be added, namely:— section 22.

)

“ Provided that a member of the Academic Council who is nominated
in his capacity as the holder of a particular appointment shall cease to be
‘a member of the Academic Council from the date on which he ceases to De
the holder of that appointment. ”.

4. For the removal of doubts, it is hereby declared that, notwithstanding . = .
anything contained in any law for the time being in force or in any judgmeat, do?:{;s_°
decree or order of any court, every petson who had been elected or nominated

to the Board of Management or the Academic Council, as the case may bhe,

of the Tamil Nadu Agricultural Univemsity in his capacity as, « member of

a particular electorate or body, or the holder of a particular appointment,

and who had ceased to be, 2 member of that electorate or body, or the holder

of that appointment, but holding office as a member in any of the aforesaid

authorities of the Tamil Nadu Agricultural University immediately before

the date of the publication of this Act in the Zamil Nadu (overnment Gaze te

shall cease to. be g member of that authority of the Tamil Nadu Agricultural

‘University on the date of such publication.

(By order of the Governor) | : .

Secretary to Government, Law Departinent.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
?:f ?r?n afii(c;vemor on the 6th July 1995 and is hereby published for general
n e

ACT No. 15 OF 1995.

4

An Act further to amend the Tamfl Nadu Agrtcultyral University act, 1971,

© BB it Jenacted by the Legislative Assembly of the State of Tamil Nadu finj| th
Forty-sixth Year of the Republic of India as follows :— Wi e

: (2) It shall come into force on such date as the State Government may, By
.. . notification, appoint,

nafter referred to as the principal Act), the following section shall be inserted,
namely :—

. %16-A. Vice-Chancellor and other officers, etc., to be public servants—
The Vice-Chaucellor, the Registrar, the Comptroller, the Dean, the Director of
Research, the Director of Extension Education and other employees of the Univer-

. ity shall be deemed, when acting or purporting to act in pursuance of any of the
ovisions of this Act, to be public servants within the meaning of section 21 of the

Indian Penal Cede. ™.
3, ‘In section 18 of the principal Act, in sub-section (2),— -

(1) under the heading * Qlass 1—Ex-officio ”*, for clauses (e) and ), the
following clauses shall be s . bstitated , namely :— f

“(e) Chief Engineer (Agricultv ral Engiveering) ;

(f) Director of Horticulture and Plantation Crc ps; ™ ;

)
IR
]

(2) under the heading  Class 11—Other Members’ ,—
(a) in clause (g), the word * and ”’ occurring at the end, shall be omitted ;

¥
(b) for clause (n), the followirg clauses shall be substituted, namely :—

“(h) one member elected by the members of the Legislative Assembly of
the State of Tamil Nadu from among themsclves :

Provided that no member so elected shall be disqualified for being a
member of the Legislative Assembly ; and ‘

(i) two members representing agriovltire, horticult. re,  agricultural
engineering, agro processing, food processing or agro exports, nominated by the
Government. ”’.

(By order of the Governor.)

|
|

. (A Graup, IV-2 Ex. (354)-3

n

16-A

2. After section 16 of the Tamil Nadu Agriculturzl University Act, 1971 (here- Insertion of

ew Section

»
&

section 18.

M. MUNIRAMAN
Secretary to Governmen!, Law Department.

1. (1) This Act may be called the Tamil Nadu Agricultural University (Amend- Short ﬁﬂe and
f ment) Act, 1995. commencement,

Amendment of

SEYR IR T LR AT X S
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Tamil Nadu Act
8u 1971,

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 4th December 2000 and is hereby published for general
information:---

ACT No. 45 OF 2000.
An Act further to amend the Tamil Nadu Agricultural Universiny Act, 1971

Br it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first
Year of the Republic of India as follows:—

1. This Act may be ca'led the Tamil Nadu Agricultural University (Amendment)
Act, 2000.

2. In section 18 of the Tamil Nadu Agricultural University Act, 1971, after sub-
section (2), the following sub-section shall be inserted, namely:—

“(2-A) In case the Secretary to Government, Finance Department, is
unable to attend the meetings of the Board, for any reason, he may depute any officer
of his department not lower in rank than that of Joint Secretary to Government to
attend the meetings. The officer so deputed shall have the right to take part in the
discussions of the meetings and shall have the right to vote.”.

(By order of the Governor)

’ K. PARTHASARATHY,
Secretary to Government,
Law Department.

Short title.

Amendment of
section 18.

l
|
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Short title and com-
mencement.

Amendment of
section 11.

Vice-Chancellor to
continue to hold
office.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 14th July 2018 and is hereby published for general
information:—

ACT No. 35 of 2018.

An Act further to amend the Tamil Nadu Agricultural University Act, 1971.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-ninth year of Republic of India as follows:

1. (1) This Act may be called the Tamil Nadu Agricultural University (Amendment)
Act, 2018.

(2) It shall come in to force at once.

2. In section 11 of the Tamil Nadu Agricultural University Act, 1971 (hereinafter
referred to as the principal Act), in sub-section (3), after the proviso, the following proviso
shall be added, namely:-

“Provided further that a person appointed as Vice-Chancellor shall retire from
office if, during the term of his office, he completes the age of seventy years.”.

3. Notwithstanding anything contained in the principal Act, as amended
by this Act, the Vice-Chancellor of the Tamil Nadu Agricultural University
holding office as such immediately before the date of the publication of this Act
in the Tamil Nadu Government Gazette, shall continue to hold office as such
Vice-Chancellor, for a term of three years from the date on which he entered upon his
office.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

Tamil Nadu
Act
8 of 1971.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 25th July 2019 and is hereby published for general
information:—

ACT No. 20 OF 2019.
An Act further to amend the Tamil Nadu Agricultural University Act, 1971.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventieth year of Republic of India as follows:—

1.(1) This Act may be called the Tamil Nadu Agricultural University Short title and
(Amendment) Act, 2019. commencement.

(2) It shall come into force at once.

Tamil Nadu 2. In section 18 of the Tamil Nadu Agricultural University Act, 1971, in  Amendment of
Act 8 of 1971. sub-section (2), under the heading “Class | - Ex-officio”, for clauses (g) and (h), the  Section 18.
following clauses shall be substituted, namely:—

“(g) Chief Conservator of Forests;

(h) Commissioner or Director of Agricultural Marketing and
Agri Business; and

() Registrar.”.
(By order of the Governor)
C. GOPI RAVIKUMAR,

Secretary to Government (FAC),
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
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